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Title: Prof Ravindra Vishwanath Gaikwad made a submission regarding imposition of 'flying ban' on Prof. Ravindra Vishwanath Gaikwad by Air India
and other Airlines causing violation of fundamental right and privilege granted to members.
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HON. SPEAKER: I have called Prof. Gaikwad. Let me hear what he is saying.
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THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU): Madam Speaker, this is the second time that this issue has come here. First
time, I had explained about the Civil Aviation's requirement. There are two angles to it. One is the case. The hon. Member has written two letters to
me which I have forwarded to the Station House Officer so that they can become a part of the inquiry. First of all, it is a process of law. Law should
take its own course. Whatever the hon. Member wants, he can do that from his side. When I made the submission to the House on the Civil
Aviation's requirement I made it very clear that it is not a 'Member of Parliament’, it is a 'passenger'. I am on record in regard to that. I have nothing
to add...(Interruptions)

arotolr areargr 1 any fore o 21l arfda oft, sen aidl @2 He is also a Minister, amu 3o arer aifory

SHRI ASHOK GAJAPATHI RAJU: My submission, through you, to the House is if you want to defuse the situation, you can defuse it, if you want to
aggravate the situation, you can aggravate it. But aircraft are machines in which people fly. Safety is important and it will not be
compromised....( Interruptions)

off amoicerar arsaer (sprTadt): s, Audt w1 Jrarer favere dar den &7, (caaurer) fon saarEt B sl g B Hu2 Jor eEon Stas ardt ;... (o)
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SHRI KALYAN BANERJEE (SREERAMPUR): This is not the way. The Civil Aviation Minister has not given the answer. Under what provisions of law,
can the passenger be banned?...(Interruptions) The Minister is avoiding the House. ...(Interruptions) He is not giving the answer as to under what
law he can be banned. Under what law can it be done? ...(Interruptions) This is not fair. I am not on the talking about the crime, that is, what has
happened or what has not happened. I am not on that. But under what law or under what provisions of law, can a passenger be banned? Under
what law it can be done is what I wish to know from the Minister. ...(Interruptions) The Civil Aviation Minister is not giving the answer to that. Under
what provisions of law, have you done it? The Minister has to give the answer as to under what provisions of law it was done. Do not speak about
safety. Everybody knows about 'safety’. Under what provisions of law, can a passenger be banned? Whether an offence has been committed or not is
a subject matter of investigation or a subject matter of trial. But under what provisions of law can a passenger be banned? ...(Interruptions)

HON. SPEAKER: I will look into it.
...(Interruptions)
12.26 hours
(At this stage, Shri Chandrakant Khaire and some other hon. Members came and stood on the floor near the Table.)

...(Interruptions)
HON. SPEAKER: Please go back to your seats.

...(Interruptions)
HON. SPEAKER: Do not do like this.

...(Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 12.45 p.m.

1226 hours
The Lok Sabha then adjourned till Forty-Five Minutes past
Twelve of the Clock.



12.45 hours
The Lok Sabha re-assembled at Forty-Five Minutes past
Twelve of the Clock.

(Dr. Ratna De (Nag) in the Chair)
...(Interruptions)
HON. CHAIRPERSON: The House stands adjourned to meet again at 1.00 p.m.
12.46 hours
The Lok Sabha then adjourned till Thirteen of the Clock.

13.00 hours
The Lok Sabha re-assembled at Thirteen of the Clock.
(Shri K.H. Muniyappa in the Chair)
...(Interruptions)

HON. CHAIRPERSON: The House stands adjourned to meet again at 1.15 p.m.

1300 hours
The Lok Sabha then adjourned till Fifteen Minutes past
Thirteen of the Clock.
13.15 hours

The Lok Sabha reassembled at Fifteen Minutes past Thirteen of the Clock.

(Hon. Speaker in the Chair)
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